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 Both sides are present. 

2. In submitting, copy of SVLDRS form 1 & 4 namely discharge certificate 
issued under SABKA vishwas scheme, 2019, learned counsel for the appellant 
seeks to withdraw the appeal as they have settled the dispute under the 
SABKA Vishwas Legacy Dispute Resolution Scheme, 2019. 

3. Learned AR has verified those forms and found the entries are in order. 

4. Taking note of the submissions and request made by learned counsel 
for the appellant, we dismiss the appeal as withdrawn as have been settled 
under SABKA Vishwas Legacy Dispute Resolution Scheme, 2019. 

(Dictated and pronounced in open court.) 

(Dr. SUVENDU KUMAR PATI) 
MEMBER ( JUDICIAL ) 

 
 

(ANIL.G.SHAKKARWAR) 
MEMBER ( TECHNICAL ) 
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